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A
BiLL

to establish and incorporate a ieaching-cum-affiliating University at Jind
to facilitate and promote higher education with special emphasis in
emerging areas of information technology and computer education,
commerce, hwnanities, maragement studies and also to achieve
excellence in these and connected fields and 1o affiliate all
the Colleges of Education in the State except the
constituent colleges of education and departinents
of other State universities. )

Be it cnacted by of the Legislature of the State of Haryana in the Sixty-
fifth Year of the Republic of India as follows :—

1. (1} This Act may be called Chaudhary Ranbir Singh University, Short title and
Tind Act, 2014, : . commencement.

(2) It shall come into force on such date as the Government may,
by notification in the Official Gazette, appoint
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2. In this Act and in all Statutes, Ordinances and Regulations made
thereunder, unless the context otherwise requires,—

(@) “college” means a college maintained by, or admmed to the
privileges of the University;

(b) “employee” means any person appointed by the Unjversity
and includes teachers and ail other staff of the University;

{c) “Government” means the Government of the State of Haryana;

{d) “institution” means an academic institution, not being a
college, maintained by, or admitted to the privileges of the
University;

(e) “principal” means the head of a college and includes, when
there is no principal, 2 vice-principal duly appointed as such ,
and in the absence of the principal or the vice-principal, the
person for the time being duly appointed to act as the principal;

(fi “recognised teachers” means such persons as are approved by
the University for the purpose of imparting instruction in a
college or an institution admitted to the privileges of the
University;

{g) “State” mean the State of Haryana;

(h) -“State university” means a university incorporated by law by
the State Legistature but docs not include private university;

(i)  “Statutes”, “Ordinances” and “Regulations” mean respectively’
the Statutes, Ordinances and Regulations of the University
made under this Act;

() “University” means Chaudhary Ranbir Singh University, Jind,
as incorporated under this Act; and

(k) “University teachers” mean Professors, Associate Professors,
Assistant Professors and such other persons, as may be
appointed for imparting instructions or conducting research
in the University or in any college or an institution maintained
by the University and are designated as teachers by the
Ordinances.

3. (1} There shall be a body corporate by the name of Chaudhary
Ranbir Singh University, Jind comprising of the Chancellor, the Vice-
Chancellor, the members of the Court, the Executive Council, the Academic
Council and all persons, who may hereafter become or be appointed as such
officers or members, so long as they continue to hold such office or membership.

(2) The University shall have perpetual succession and a common

seal with power to acquire, hold and dispose of property and to contract, and
may by the said namc sue or be sued.

4. (1) The limits of the area within which the University shall
exercise its powers for the colleges of education shall be the State of Haryana
and for other faculties it shall be the campus of the Unjversity:
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Provided that the constituent colleges and departments of education
of other State universities and other faculties shall be under the respective State
universities.

{(2) No college of education in the State shall heaceforth be
affiliated to any other State university, All the existing colleges of education
shall get them affiliated with the University before the commencement of next
academic session i.e. 2014-15 and their affiliation with any other State university
shall cease:

Provided that—

(i) any student of any college associated with, or admitted
to other university before the said date, who was studying
for any degree or diploma examiration of that university
shall be permitted to complete his course in preparation
thereof and that university shall hold for such students,
examinations in accordance with the curricula of study
in force in that university for such period as may be
prescribed by the Statutes, Ordinances or Regulations;

“and
(i) any such student may, until any such examination is
' held by the university, be admitted to the examination
of the other university and be conferred the degree,
diploma or any other privilege of that university, for
which he qualifies on the result of such cxamination.

S. (1) Notwithstanding anything contained in this Act or any other
law for the timc being in force, no person or institution, other than the
University. shall confer. grant or issue or hold himself or itself out as entiticd
to confer, grant or issue any degree, diploma or certificate in the specified
area of knowledge assigned to it within the territorial jurisdiction of the
University which is identical with or is a colourable imitation of any degree,
diploma or certificate conferred, grapied or issued by the University,

{2) Contravention of the provisions of sub-section {1} shall be an,

offence.

{3) Where an offence under this section has been committed by
an institution, every person incharge of and responsible to the institution for
the conduct of its business at the time of the commission of the offence, shall
be deemed to be guilty of the offence and shall be liable td be proceeded
against as per law. -

(4) Notwithstanding anything contained in sub-section (3), where
an offence under this section has been committed by an institution and it is
proved that the offence has been committed with the consent or connivance
of, or that the commission of the offence is attributable to any neglect on the
part of any partner, director, manager, secretary or other officer of the institution,
such partner, director, manager, sccretary or other officer shall also be deemed

Lar on conferning.
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to be guilty of that offence and shall be liable to be proceeded agamst and
punished as per law.

Explanatian.-— For the purposes of this section, “institution™ means

any body corporate and includes a firm or other
association of individuals.

6.  The University shail exercise the following powers and perform the
following functions, namely:-

(a)

®

©)
(d)

&)

®

A

L)

)

to provide for research and instruction in such branches of

- learning as the University may think fit and take such steps,

as it considers necessary for the advancement of learning and
dissemination of knowledge;

to hold examinations and grant such degrees, diplomas and
other academic distinctions or tities to persons as laid down
in the Statutes, Ordinances or Regufations;

to confer honorary degrees or other distinctions on approved
persons in the manner laid down in the Statutes;

to institute prizes, medals, research siudentshlps exhibitions
and fellowships;

to receive gifts, donations or benefactions from the
Government and to reccive gifts, donation and transfers of
movable or immovable property from transferors, donors,
testators, as the case may be and to create such corpus fund
with the donations so received for the welfare of the University;

to institute principalship, professorship, associate professorhip,
assistant professorship and to create other posts of any
description required by the University and to appoint persons
to stich posts;

to co-operate with educational and other institutions in India
and abroad having objectives similar to thosc of the University

‘in such manner, as may be conducive to their common goals;

to provide instructions, including correspondence and suich
other courses, to such persons as are not members of the
University, as it may determine;

to approve persons-for imparting instructions in any college
or institution admitted to the privileges of the University;

to maintain colleges located within the limits of the area
referred to in sub-section (1) of section 4 or, subject to the
provisions of sub-section {2) of that section, admit to its
privileges, cotleges not maintained by the University but
located within the said area and to withdraw the same;
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(k)

M

(m)

n)

{0)

()]

Q)

(s)

(l)

(v
(v)

(w)

to declare a college, an institution or a department as
autonomous college ¢r institution or department, as the case
may be;

to borrow with the approval of the Government, on the security
of the property of the University, money for the purposes of
the University;

to supervise, control and regulate the residence, conduct and

discipline of the students of the University and of colleges
and institutions within the jurisdiction of the University;

to deal with any property belonging to, or vested in the
University, in such manner as the University may deem fit for
advancing the objects of the University;

to assess the needs of the State and Couniry in terms of
subjects, fields of specialization, levels of education and
training of manpower both on short and long term basis and
10 initiate necessary programmes to meet those needs;

to organize training, research and advanced studizs based on
the understanding of the trends in such branches of learning,
as the University may think fit; '

to promote research, design and developmental activities that
have a relevance to social needs and the development
programmes of the State;

to initiate measures to enlist the co-operation of industries
and Government employees to provide complementary
facilities;

to provide for continuous experimentation in imparting
knowledge, organization of training and preparation of text-
books and other instructional materials;

to arrange for progressive introduction of continuous
evalyation and re-orientation of the subjects in educational
measurement; :

to further entreprencurial ability among its students;

to educate the public with regard to the requirement of, and
opportunities for the advancement of learning and
dissemination of knowledge;

to make special arrangc'mems for the education of women
students and the students belonging to weaker sections of the
society, in particular Scheduled Castes and Scheduled Tribes.
as the University may consider desirable;



University
open o ail
races, classes,
castes and
creeds.

Teaching of
University.

Officers of
University.

Chanecllor.

2260 HARYANA GOVT. GAZ. (EXTRA.), JULY 11. 2014
{ASAR. 20, 1936 SAKA)

(x) Tolgfﬁliatc ‘and regulate the colleges of education in the
Sta}e except constituent colleges and departments of education
. of other State universities;

(y) to frame Statutes, Ordinances or Regulations and alter, modify
or rescind the same for all or any of the aforesaid purpose;
and

(z) to do all such things as may be necessary, incidental or
conducive to the attainment of all or any of the objects of the
University. .

7. The University” shall be open to all persons irrespective of sex,
race. creed, caste or class and no test or condition shall be imposed
as to religion, belicf or profession in admitting or appointing members,
students, teachers, workers or in any other connection whatsoever and no
benefaction shall be accepted which in the opinion of the.authorities of the
University involves conditions or oblipations opposed to the spirit and
objectives of this provision:

Provided that nothing contained in this section shall be
deemed to prevent the Univetsity from making any special provisions
in respect of weaker sections of the socicty and in particular Scheduled Castes
and Scheduled Tribes. '

8.  All teaching in the University shall be conducted by and in the
name of the University, in accordance with the Statutes, Ordinances and
Regulations made in this behalf.

9. The following shall be the officers of the University,
namely:—

(1) the Cnancellor,
(i) the Vice-Chancellor,
(ifi) the Registrar; and

(iv) such other persons in the service of the University as
may be declared by the Statutes to be Officers of the
University.

10. (1) The Governor of Haryana by virtue of his office shall be the
Chancellor of the University. :

(2) The Chancellor shal! be the head of the University.

(3) The Chancellor sh‘all, if present, preside over the convocation
of the University for conferring degrees and meetings of the Court.

{4) The Chancellor shall have the right-
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{i) to cause an inspection to be made. by such person or
persons as he may direct, of the Untversity, its buildings,
laboratories and equipment and of any college or
institution maintained by the University and also of the
examinations, teaching and other work conducted or
done by the University; and

(if) to cause an inquiry to be made in like manner in respect
of any matter connected with the administration of
finances of the University, colleges or institutions

(5) The Chancelior shall, in every case, give notice to the
University of his intention to cause an inspection or inquiry to be made and
on receipt of such notice, the University shall have the right to make such
representation to the Chancellor, as it may consider necessary.

(6) After considering the representation, if any, made by the
University. the Chancellor may cause to be madce such inspection or inquiry
as is referred to in sub-section (4).

(7) Where any inspection or inquiry has been caused to be made
by the Chancellor, the University shall be -entitled to appoint a
representative, who shall have the right to be present and to be heard at such
inspection or inquiry.

{8) The Chancellor may, if the inspection or inquiry is madet n
respect of the University or any college or institution maintained by it address
the Vice-Chancettor with reference 1o the result of such inspection or inquiry
and the Vice-Chancellor shall communicate to the Executive Council, the
views of the Chanceilor and the action to be taken thereon as advised by the .
Chancellor.

, (9) The Executive Council shall communicate thfough the Vice-
Chancellor to the Chancellor, such action, if any, as it proposes to take or has
taken upon the result of such inspection or inquiry.

(10) Where the Executive Council does not, within 2 reasonable
time, take action to the satisfaction of the Chancellor, the Chancellor, may,
after considering any explanation furnished or representation made by the
Executive Council, issue such directions, as he may think fit and the Executive
Council shall comply with such directions.

(11) Without prejudice to the foregoing provisions of this section,
the Chancellor may, by order in writing, annu! any proceedings of the University,
which in his opinion are not in conformity with this Act, the Statutes, the
Ordinances or the Regulations:

Provided that before making any such order, he shall cali upon the

University to show cause why such an order should not be made, and if any
cause is shown within a reasonable time. he shall consider the same.



Vice-Chancellor.

2262 HARYANA GOVT. GAZ. (EXTRA.), JULY 11, 2014
(ASAR. 20, 1936 SAKA)

(12) The Chancellor may, at any time, requirec or direct the
University to act in conformity with the provisions of this Act, the Statutes,
Ordinances ahd Regulations made thergunder.

{13) The powers exercised by the Chancellor under sub- sections
(11) and {12) shall not be called in question in any Civil Court.

(i4) Any employee of the University who is aggrieved by the
decision of the Executive Council or the Vice-Chancellor in respect of
any disciplinary action taken against him, may address a memorial to the
Chancellor; in such manner, as may be prescribed by Statutes and the
decision of the Chancellor shall be final.

- (15) The Chancellor shall have such other powers, as may be
prescribed by the Statutes.

11. {1} The Vice-Chancellor shall be appointed solely aon academic
considerations. He shall be a distinguished educationist having commitment to
the values for which the University stands and abilities to provide leadership
to the University by his academic worth, adminisirative competence and moral
stature.

(2) The Government shall constitute a Selection Committee
consisting of one nominee of the Chancellor and two nominees of the Executive
Council, which shall prepare a panel of at lcast thre¢ names, in alphabetical
order, from which the Chancellor shall appoint the Vice-Chancellor, on the
advice of the Government. The terms and conditions of service of the
Vice- Chancellor shall be determined by the Chancellor, on the advice of the
Government. '

(3) The Vice-Chancellor shall hold office for a period of three
years, which may be renewed for not more than one term:

Provided that no person shall be appointed to, or continue in. the
officc of the Vice-Chancellor if he has attained the age of sixty-eight years.

(4) The Chancellor may, on the advice of the Government cause
an inquiry to be held in accordance with the principles of natural justice and
remove the Vice-Chancellor from office, if he is found on such inguiry, to be
a person patently unfit to be continued in such office.

(5) If the Vice-Chancellor is unable to perform his duties owing
to his temporary incapacity on account of illness or any other reasons, or the
office of the Vice-Chancellor fails vacant due to death, resignation or otherwise,
the Chancellor may make arrangement for the performance of duties of the
Vice-Chancellor until the existing Vice-Chancellor is able to resume his office
or until a regular Vice-Chancellor is appointed, as the case may be:

Provided that where the arrangement is made on account of death,
resignation or otherwise, the period shail not exceed six months and regular
appointment shall be made within this period.
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(6) The Vice-Chancellor shall be the principal executive and
academic officer of the University and shall exercise general supervision
and control over the affairs of the University and give effect to the decisions
of all the authorities of the University.

(7) The Vice-Chancellor may, if he is of the opinion that
immediate action is necessary on any matier, exercise any power conferred on
any authority of the University by or under this Act, except in the matters
involving creation or abolition of a faculty, department or post and the matter
involving appointment or removal of an employee:

Provided that the Vice-Chancellor before exercising powers under
this scction shall record in writing the reasons, why the matter cannot wait till
the mceting of the authority concerned:

Provided further that if the authority concerned is of the opinion
that such action ought not to have been taken by the Vice-Chancellor, it may
refer the matter to the Chancellor whaose decision thercon shall be final:

Provided further that any person in the service of the
University who is aggrieved by the action taken by the Vice- Chancellor
under this sub-section shall have the right to represent to the Executive Council

within one month from the datc on which decision on such action is

communicated to him and thereupon the Executive Council may confirm,
modify or reverse the action taken by the Vice-Chancellor. The employce shail
be informed that the action has been taken under emergency powers.

(8) The Vice-Chancellor shall exercise such other pov.;ers and
perform such other duties, as may be prescribed by the Statutes or Ordinances

12. (1} The Registrar shall be appointed by the Chancellor on the
advice of the Government. The terms and conditions of service of the Registrar
shall be determined by the Chancellor, on the advice of the Government.

{2) The Registrar shal! be the Chief Administrative Officer of the
University. He shall work directly under the superintendence, direction
and control of the Vice-Chancellor.

13. Notwithstanding anything contained in this Act, the first Vice
Chancellor and the first Registrar shall be appointed by the Chancellor on the
advice of the Government for such period not cxceeding three years, as deemed
appropriate by the Government.

14, The manner of appointment, powers and duties of other officers of
the University shall be such, as may be prescribed by the Statutes.

15. Notwithstanding anything contained in this Act, the University
shall not create any teaching and non-teaching post or revise the pay scale of
the teaching and non-teaching cmployees without obtaining the prior approval
of the Government. S
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Authorities of 16. The following shall be the authoritics of the University,
University. - namely:-

(i) the Court;
(ii) thc Executive Council,
(iii) the, Academic Council;
{iv) the Finance Committee;
(v) the Faculties;
{vi) the Academic Planning Board; and

{vii} such other authorities, as may be declared by the Statutes
to be the authorities of the University.

Court. 17. (1) The constitution of the Court and the term of office of its
members shail be prescribed by the Statutes.

{2) Subject to the provisions of this Act, the Court shall have the
following powers and functions, namely:-

{a) to review. from time to time, the broad policies and
prograrmes of the University and 10 suggest measures
for the improvement and development of the University;

(b) to consider and pass resolution on the annuoal report,
annual budget, annual account of the University and on
the andit report of such accounts;

(¢} to advise the Chancellor in respect of any matter which
may be referred to it for advice; and

(d) to perform such other functions, as may be prescribed
by the Statutes.

Exccutive 18. (1) The Executive Council shall be the principal executive body
Couneil. of the University.

(2) The constitution of the Executive Council, the term of office
of its members and its powers and duties shall be such, as may be prescribed
by the Statutes.

Academic 19. (i) The Academic Council shall be the principal academic body

Council. of the University and shall, subject to the provisions of this Act, the Statutes
and Ordinances, co-ordinate and exercise general supervision over all academic
policies of the University.

(2) The constitution of the Academic Council, the term of office
of its members and its powers and duties shail be such, as may be prescribed
by the Statutes. :
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20. The constitution and functions of thc‘ faculties shall be such, as
may be prescribed by the Statutes.

21. The constitution of the Finance Commitee, the term of office of
its members. its powers and duties shali be such, as may be prescribed by the
Statutes.

22. The constitution and functions of the Academic Planning Board
shall be such, as may be prescribed by the Statutes.

23. Subject to the provisions of this Act, the Statutes may provide for
all or any of the following matters, namely:-

(a) the constitution, powers and functions of the authorities and
other bodies of the University, as may be constituted from
time to time;

{b) the classification, mode of appointment, powers and duties of
the tcachers and the officers of the University;

{¢) the conditions of the service including provision for pension
or provident fund or insurance scheme for the benefit of the
employees of the University;

(d) the conferment of honorary degrees;
(e} the establishment and abolition of faculties and dcpartmcn;s;

(f) the institution of fellowships, scholarships, studentship},
exhibitions. medals and prizes;

(g) the maintenance of discipline among the students ;
(h) the conditions under which colleges and institutions may be

admitted to the privileges of the University and the withdrawal
of the same;

() the delegation of powers vested in the authorities or officers
of the University; and

() all other matters which by this Act, are to be or may be
provided for, by the Statutes.

24. (1) On the commencement of this Act, the Statutes of the
University shall be those as set out in the Schedule:

Provided that the authorities of the University constituted under
the Statutes framed before the commencement of this Act shall continue to
exercise all the powers and perform all the functions under this Act, till
such authorities are constituted in terms of the Statutes set out in the Schedule
referred to above.

{2) The Government or the Executive Council may, from time to

time. make new or additional statutes or may amend or repeal the statutes in
the manner hereinafter provided in this section:
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Provided that the Executive Council shall not make, amend or
repeal any Statute, affecting thé status, powers or constitution of any authority
of the Univelsity until such authority has becn given an opportunity of
expressing an opinion in writing on the proposed changes and any opinion so
expressed, shall be considered by the Executive Council.

(3} The Academic Council may propose to the Executive Council
a draft of any Statute relating to academic matters for consideration by the
Executive Council.

{4) Every new Statute or addition to the Statute or any amendmeant
or repeal of a Statue shall require the approval of the Chancellor, who may
approve, disapprove or remit it for further consideration. A statute passed by
the Government or the Executive Council shall have no val:dlty until it has
bcen assented to by the Chancellor.

(5) Notwithstanding anything contained in the foregoing sub-
sections, the Chancellor, either sto motu or on the advice of the Govemment,
may direct the Executive Council, to make, amend or repeal the Statutes.in
respect of any matter specified by him and if the Executive Council faiis
to implement such a direction within sixty days of its receipt, the Chancellor
may, after considering the reasons, if any, communicated by the Executive
Council for its inability to comply with such direction, make, amend or repeal
the Statutes suitably.

25. Subject to the provisions of this Act and the Statutes, the Ordinances
may provide for all or any of the following matters, namely:-

(a) the admission of students to the University and their
enrolment as such;

{b) and for admission to the examinations, degrees and diplomas
of the University; and further to make progressively the fee
structure so flexible that the courses could become self
financing to the extent possibic;

(c) the conditions under which students shall be admitted to the
degree or diploma courses and to the examination of the
University and cligibility for such degrees and diplomas;

(d) the fees to be charged from courses of study in the University
and for admission to the examinations, degrees and diplomas
of the University; and further to make progressively the fee
structure so flexible that the courses couid become self
financing to the extent possible;

(e) the conditions of the award of fellowships, studeutships,
exhibitions, medals and prizes;

(i the conduct of examinations, including the terms of office
and manner of appointment and the duties of examining
bodies, examiners and moderators;
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(g) the conditions of residence of students of the University; and

(h) all other matters which by this Act or the Statutes are to be
made or may be provided for by the Ordinances.

26. (I} The Crdinances shall be made, amended, repealed or added
to by the Executive Council:

Provided that no Ordinance shall be rr_iadc-—-

(i} affecting the admission or cnrolment of students or
prescribing examinations to be recognized as equivalent
to the University examinations; and

(ii) affecting the conditions. mode of appointment or duties
of examiners or the conduct or standard of examination
or any courses of study;

unless the draft of such an Ordinance has been proposed by the Academic
Council.

(2) The Execative Council may return to the Academic Council
for reconsideration, cither in whole or in part, any draft proposed by the
Academic Council under sub-section (1) alongwith its suggestion: '

Provided that the Executive Council shall not amead the drafy
proposed by the Academic Council itself. It may, however, reject such draf}.
if not found suvitable when submitted to it by the Academic Council for the
sccond time. : '

(3) All Ordinances made by the Executive Council shall have
effect from such date, as it may dircct and every Ordinance made shall be
communicated. as soon as may be. to the Chancellor.

27. (1) The authorities of the Unjversity may make Regulations
consistent with this Act, the Statutes and the Ordinances— .

(a) laying down the procedure to be obscrved at their
meetings; and

(b} providing for all matters which by this Ordinance, the
Statutes or the Ordinances are.to be prescribed by
Regulations.

{2) Every authority of the University shall make Regulations
providing for giving of notice to the members of such authority of the dates
of meetings and of the busincss to be considered at mectings and for
the keeping of a rccord of the proceedings of the meetings.

28, Thc annual report of the University giving details of broad
programmes. policies and financcs, amendments of Statutes and Ordinances
made during the year under report, shall be prepared under the directions of

Ordinance !
made.

Regulations.
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the Executive Council and shall be submitted to the Court on or after such
date, as may be prescribed by the Statutes and the Court shall consider the
repoit in its annual meeting

29. (1) The annual accounts and the balance-sheet of the University
shall be prepared under the directions of the Executive Council and shall at
least once every year and at intervals of not more than fifteen months be
audited by the Director, Local Audit, Haryana or any other auditor that may
be appointed by the Government. The annual accounts when audited shall be
published in the Haryana Government Gazette and a copy of the annual accounts
along with the report of the Director, Local Audit, Haryana or the auditor shail
be submitted to the Court and the Chancellor along with the observations
of the Executive Council. Any observations made by the Chancellor on the
annual accounts shall be brought to the notice of the Court and cbservations
of the Court, if any, shall after being considered by the Executive Council,
be submitted to the Chanceller.

(2) The annual accounts and the balance sheet of the
University shall also be submitted to the Government at the time of its submission
to the Chancelior.

'30. (1) Every salaried officer and teacher, except the Vice-Chancellor
shall be appointed under a written coatract, which shall be lodged with the
University and any dispute arising out of a contract between the University
and any of the officer or teacher shall, at the request of the teacher or officer
concerned or at the instance of the University, be referred to a Tribunal of
arbitration consisting of one member appointed by the Executive Council, one
member nominated by the officer or teacher concerned and one nominee
of the Chancellor. The decision of the majority of the members of the Tribunal
shall be final and no suit shali lie in any civil court in respect of the matter
decided by the Tribunal.

(2) Every such request shall be deemed to be a submission to
arbitration within the meaning of the Arbitration and Conciliation
Act, 1996 (Central Act 26 of 1996).

31. (1) The University shall institute, for the benefit of its officers,
teachers and other employees, pension, provident fund and insurance fund, as
it may deem fit, _

(2) Where any pmvidcﬁt fund and insurance fund have becn so

constituted. the provisions of the Provident Fund Act, 1925 (Central Act
19 of 1925), shall be applicable to it as if it were a2 Government Provident Fund.

‘ 32. No act done, or proceeding taken, under this Act by any authority
or other body of the University shall be invalid merely on the ground of any—

(1) vacancy or defect in the constitution of the authority or
body; or
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(b} defect or irregularity in election, nomination or appointment
of a person acting as a member thereof; or

() defect or irregularity in such act or proceeding, not affecting
the merits of the case.

33. If any question arises whether any person has been duly elected or
appointed as, or is entitled to be, a member of any authority or other body of
the University, the matter shall be referred to the Chancellor whose decision
thereon shall be final.

34. If any difficulty arises with respect to the establishment of the
University or in connection with the first meeting of any authority of the
university or otherwise in first giving effect to the provisions of this Act, the
Government may, at any time, before any authority of the University has becn
constituted, by order, make any appointment or do anything, consistent, so far
as may be, with the provisions of this Act, which appears to it necessary or
cxpedient for the purposes of removing the difficulty and every such order
shall have effect as if such appointment or action had been made or taken in
the manner provided in this Act.

35. No suit or other legal proceedings shall lie against any officer or
employee of the University for anything which is in good faith done or iniended
to be done in pursuance of any of the provisions of this Act, the Statutes or
Ordinances. ‘ ..

Certain disputes
to be referred to
Chancellor.

Powers to remove
difficultics.

Protection of
action taken in
good faith.
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THE SCHEDULE

(Statutes of Chaudhary Ranbir Singh University, Jind)

1.

®

N

(it}

(iii)

(iv)

(See section 24)

The Vice-Chancellor shall be ex-officio Chairman, of
the Executive Council, the Academic Council and
the Finance Committee, and shall, in the absence of
the Chancellor, preside over the convocations of the
University held for conferring degrees and over the
meetings of the Court. The Vice-Chancellor shall be
entitled to be present at, and to address, any meeting of
any authority or other body of the University, but shail
not be entitled to vote thereat, unless he is member of
such authority or body. '

It shall be the duty of the Vice-Chancellor io see that
the provisions of This Act, the Statutes, the
Ordinances and the Regulations are duly observed
and he shall take all necessary steps to ensure such
observance.

The Vice-Chancellor shall have the power to convene
or cause to be comvened meetings of the Court,
the Executive Council, the Academic Council and the
Finance Committee and any other authority or body of
the University.

The Vice-Chancellor shall exercise general control over
the affairs of the University and shall give effect to the

" decision of the authorities of the University.

{v)

®

(i)

The decision of the Vice-Chancellor regarding seniority
for nomination to the various authorities or bodies of
the University, shall be final.

The Registrar shall be ex-officio-Secretary of the
Executive Council and Faculties but shall not be
deemed to be a member of any of these authorities,
and shall be ex-officio Member-Secretary of the Court
and the Academic Council.

When the office of the Registrar is vacant or when the
Registrar is by reason of iliness, or any other cause,
unable to perform the duties of his office, Lhe duties of
the office shall be performed by such’ person, as the
Vice-Chancetlor may appoint temporarily for the
purpose till the regular appointment is made by the
Chancellor on the advice of Government:
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1:7¥

Prowdcd that where the temporary arrangement is
made against the vacancy, the period for such temporary
arrangemeni shall not exceed six months ard the
Registrar shall be appoinied within this period.

(i) It shali be the difty of the Registrar—
(#) to be the custodian of ike rccords, common scal

_and such other propertty of the University, as the
Vice-Chancellor shall commit to his charge;

(b} to issue all notices convcnivg mectings of the
Ceouri, the Executive Couvncil, the Academic
Council, the Faculties and of any commiitee
gppoiuicd by any authority of the University;

' {r) to keep the minotes of all meeiings of the Court,
the Erecutive Counvil, the Academic Council, the
Facuities and any Comehittee appointed by the
authorities  of the Tniversity;
Cid) Tre eonduct the official correspandence of the Court,
the Executive Couacil, rhe Acidemic Council and
the Faculrtics;

(¢} o supply to the Chancellor. copies of the agenda,
the minztes of the meedngs of the aythorities of
the University, as S00f 15 they are issued; and

) ‘o perform such other dutics, az may, from time to
timne, be as,,:gncd tc him, by ihe Vice-Chancellor.

{(iv) The Registrar shall have power to administer warniog or
to impose the pcnalty of censure or withholding of
increments spon such of the employee, ekcluding
teachers of the University and the academic staff, as
raay be specified in the orders of the Lixec utwe Council
and to auepend them pending enaitiry:

Provided that no such penalty shall be imposad
unfess the person  concerned - has been given 2
reasonable opportunity of showing cause againsi the
action proposed to be taken against him.

{v} An appeal shali lic to the Vice-Chancellor against any
order of the Registrar imposing any of the penalties
specifiad in clause {iv).

{vi) In case the inquiry discloses that a punishmeat, beyond
the powers of the Registrar is called for, the Registrar

- shall, upon conclusion of the inquiry make a report to
the Vige-Chanceilor along with his recommendations:

n
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. _ Provxdcd that an appeal shall Jie to the Executive
Z -+ Council. against an order of the Vice- Chanccl]or

S VLI imposing any penalty

{vii} The Registrar shall be the authorized officer to enter

into agreements, sign documents and authenticate
recor{is on behalf of University and shall act in such
" capacity when the appropriate authority of the University
. has taken a decision in the maiter. The Registrar shai
' also exeicise such other powers and perform such other

i »# . duties, as. may be prcsu:brd by Statutes or the

Ordinances.

3. The following persons in the service of the I.;mvers:tv are aI%o
declared to be thc officers of the bmversuy. namely:-

‘(a)‘ Proctc_;r )
(% Chief Wirden; .
2 {©) D«;,ar; of Students’ Wéifarc;'i‘f‘iinyﬁ 3
(@ Doan, Academic Affairs;
ey De’ah of -Colléges; - "
(ﬂ “Librariaﬁ; .
(2 ,"Co"ltroller of Exa_mi:iation;
" Fisance Officer, |

4.  The Proctor, the Chief Wu;den. the Dean of Studcmz. Welfare and
Deat  Academic Affairs shall be appointed by the Executive Council,
on the recommendations of the Vice-Chancellor, fromy amongst the teachers
of the University, who shal! not be below the rank of Professor, on such terms
and conditions, as the Vice-Chancellor may recommend o the erm.twc
Lounml

Provided that the 'te‘rm of Dean, Academic Affairs shall be two

vears éxtendable by another one year, if deemed proper, by the Executive

Council, on the recommendations of the Vice- Chancellor.

'S5.  The Dean of Coileges, if any, shall be 2 whole éme sajaried officer
of the University and shall be appointed by the Exccutive Council, on the

" recommendations of Vice-Chancellor, oa such terms and conditions, as may
be prescribed by the Statates. He shall dischsrge such duties, as may be

assigned to him by the Vice-Chancellor, from time to time.

6. (1) The Finance Qfficer shall be a whoie-time salaried officer of
the University and shall be appointed by the Exccutive Council on ihe
recominendations of the Selection Committee, on such terms a.nd condmonc

may be prescribed by the Statutes. :
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*{iii)

{iv)

)

{vi)

Provided that where the temporary arrangement is
made against the vacancy, the period for such temporary
arrangemeni shall not exceed six months ard the
Repistrar shall be appoinied within this period.

{t shali be the diity of the Regisirar—

{a) to be the custodian of ke records, common scal
and such other property of the University, as the
Vice-Chancellor shall commit to his charge;

{b) to issuc all notices convening mectings of the
Ceuri, the Executive Council, the Academic
Council, the Facelties and of any commiitee
zppuinicd by a2ny authority of the University;

{) to keep the minotes of all mectings of the Court, -
the Executive Counil. the Academic Council, the
Faculties and any Committze appointed by the
authoritics  of the Universify;

iy “to conduct the official correspondence of the Court,
the Executive Couacil, the Academic Councit and
the Faculues;

te) to supply to the Chancellor. copies of the agenda,
the mitates of the rueciings of the awjorities of
the University, as soon #s they zre issued; and
»

@ 1o perform such other duties, as may, fiom ame to
e, be assigned to him, by ihe Vice-Chancetlor.

The Registrar shall haye power to administer warniog or
0 impose- the penalty of cénsure or withholding of
increments upon such of the rmployee, exeh.sd" ng
teachers of the University and- the academic staff, as
may be specified in the or&ers of the Hxac utwc Council
and to bucpend them pending enqiliry:

Provided that no such penalty shall be imposaed
unless thc person concerned has been given a2
reasonable opportunity of showing cause againsi the
action proposed o be taken agamst him.

An appeal shali lie to the VICC"Ch“I‘lC&:UGI‘ aguinst any
order of the Rcgistrar {wposing any of the penalties
specified in clause (iv).

In case the inquiry discloses that a punishment, beyond
the powers of the Registrar is called for, the Registear

.shall, upou conclusion of the inquiry make a report to

the Vice-Chancellor along with his recommendations:
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. ' Provxded that an appeal shall lic to the Executive
~w . Council against an order of the Vice-Chancellor
s S imposing any penalty. _
(vil) The Registrar shall be the authorized officer o enter
into agreements, sign documents and authenticate
records on behalf of University and shall act in such
capacity when the appropriate authority of the University
- ‘has taken a decision in the maiter. The Registrar shall
‘ also exercise such other powers and perform such other
s . duties, as may be prescribed by Statuics or the
: - Ordinances. , '
3. The follcwmg persons in the scrvice: of the University are alf.o

- declared io be the ofﬁcerq of the University, nam::iy -

. (2} Proctor;. f
(b) * Chief Warden; _
. {e) . Dcan of Students’ Wczfare if any;
- d) Denn Academlc Affairq.
(&) - Dcm ot Collegcs
® hbranan.
(2} _'\,omollcr of Exam'naum
{h} Finance Officer. '

4 The Procior, ;hu Chief W,.rden. the Dean of Studcnt:.’ Welfare and
Desn Academic Affairs shall be appointed by the Executive Council,
on the recommendations of the Vice-Chancellor, frooy amongst the teacliers
of the University, who shal! not be below the rank of Professor, or such terms -
and conditions, as the chc-(‘hamellor may recammcnd to the Executive
Lounc:l

: Provided-that the 'tc'rm of Dean, -Academic Aft’airs shall be two
vears extendable by another one year, if deemed proper, by the Executive
Council,” on the recommendations of (he. Vice- Chancellor. '

5. The Dean of Coileges, if any, shall be a whole time salaried officer
of the University and shall be appointed by the Exevutive Council, on the

- recommendations of Vice-Chancellor, on such terms and condigions, as may

be prescribed by- the Statutes. He shiall d:srrarge such duties, as may be
assigned to him by the Vice-Chancellor, from time ic time.

6. (1) The Fipance Officer shall be a whole-tiine salaried officer of
the University and shall be appointed by the Executive Council on he
recommendations of the Selection Committee, on such terms und conditions,
as may be prescribed by the Statutes. :



e
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{2) The' Finance Officer shall be ex-officio Secretary of the
Finance Comimuittee, but shall not be deemed to be a member of such committee.

"(3)  When the office uf the Finance O‘ﬁCcr is vacant or when the
Finance Officer is by reason of illness or any other cause is nable perform
the duties of his office, the duties of the officer shall be performed by such
person, as the Vice- Chancelior may appoint for the purpose.

{4} The Finance Officer shall- . i

@

®

Ciificer shail-

L@

)

@

)

@

(v

(g

(b}

exercise general supefvisiou over the funds of the
University and shall advige it a3 regards its financial
policy; and.

peiform such other functions, as may be assigned 1o him

by the Executive Council of as may be prescribed by

the Statutes.

5y Sabject @ the contrel of r‘:e Executive Council, the Finance

hald ami' manage the property and investments of the

University including mist and endowed property;

castre that the ]imits tiied by the Finance Connhi:teb

. for recarring and nou-recurring expénditure for-a year

are not exceeded and that ¥l moneys are e'cpcndea on .

the purpose for whlch they are granfed or aliotted;
be .cspunfuhie for the. p‘epaxal.mn of annual eccounts

and the budger of the University and for their
presentation to the Exccutive Council;

keep a consiaiit watch on the state of the cash and bank
hal_ances ‘and' cn the state of investl_ncnls;'

watch the progress of the collection of revenue and
advise on the method of collection to be employed;

ensure that the registers of buildings, iand, furniture and
equipment arc maintained upto date znd that stock
checking of equipment and other connected materials
m all offices, special cenlres, specialized Vaboratories,
Loliegcs and institutions rnamta.ned by the University
is conducied;

bring to the notice of the Vice-Chancellor any.
unauthorized expenditure .and other financial
1rregulant.cs and suggest action to be taken against the
person responsible for it; and

call for, from anv office, ccmre, luboratory, college or
institution maintained by the University, any
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* "information or returns that he may consider uecessary
' for the perforinance of his duties.
(6} The receipt of thé Finance Officer ot of the person or person
duly authorized in ihis behalf by the Executive Couact! for any mpney payzble

an (16 the * Uriversity shall be sufficient discharge for payraent of such moncy.

’ LA
Controller of 7. (1) The Controlier of Examinations, shail be whole-time salaried
Exzmirations. officer of the University:and shall be appointed by the Executive Council,

on the recommendations of the Esiablishment Committee, on such tcrms aad
conditions, as may be specified by the Executive Council.

(2y It shall ke the duty of the Controiler of Examination to—
{a) conduct cxaminations in a disciplined and cfficient manper;
w2, (b} arrange for the setting of papers with strict regard 1 secrecy;

{c) - arrange for the evaluation of avswer sheets  in accordance
- S with the planned time schedule for resuits;

(d) constantly review the system of examipations in order to

enhance the level of impsriiality and objectivity with a view

" <« f g make e berter instrwnent fur assessing the stainments
u of _Rmde:-m:.;

{e) perform suchk function a3 are connecied with the system of
" cxaminations which may, from iime to ame, be assigged i
him by the Vice-Chancellor.

Librarian. "8 ‘fhe Libraria® shat! be whole time salaried ofticer of the University
" and shall be appotnied i:"y the Execuiive Council on the recommendations of

the Establishment Committee, on such terms and cornditions, as may be

prescribed by the Executive Council,

[

Court and its 9. The Court shall consist of the foliowing members, namely:—

constitotion, L \
(A} Ex-Officio members:-

(i) the Chanccllor;
(i) the Vice-Chancetlor; ~
(iii) the Se'cretary tc Government, Haryana, Finznce

Department, or 2 domines not below the rank of Divector/
Jaint Sccretary;
~(iv) the Principa! Secretary to  Government. Haryana,
. Higher Bducation Depariment ¢ a nominez nol below
R thc rank of Joint Secretary;
(v} Director Genera!l Higher Education or in his absence
Joint Director Colleges,
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(vi) Director Genersl Health Services or his nominge not
below the rank of Joint Director;
(vii) -the Director of Technica! Education, Haryana,
(viti; the Dezn of Faculties:.
(ix} the Tean of Colleges; .
(x) thc Registrar;
(xi} Dcan of Students” Weifare, if any;
(xii} the Ceniroller of Examinations;
(xiif} Dean of Academic Affairs;
{(xiv) Librarian;
. %
{xv} Finance Offices.
{3} Other members-——
{it two perscas o be clected by the Haryana Vidhan Sabhu
from amengst its membors;
(i} protessors of the University act excesdiny len, on the
" busis of seniority by roaticd;’

(iil) five tedachers to be clecied from amongst the, associate
professor and assistant  professur of the Univershy of
whom at izast two shall be associate professor;

{iv) one principa! from the colleges of education admitted
tc the privileges of the University, ov the basis of
enionity, by rotation: '

(v) one principai to be elected ffom amongst themseives by
ihe principais holding their posts i1 substantive capacity

' in colleges, other than colieges of education, included
in cach of the four zouss to be demaicated by ihe Vice-
Chancellor,

{vi) four teachers other than principals to be elected from
amongst themseives by Hie teachers holding their posts
in 2 substantive capacity in colleges included in each
of the four zownes to be demarcated by the Vice-
Chancellor:

Provided that not more than one teacher ander
this sub-clause, shall belong to any one coilege;
(vii) Secretary, Chaudhary R_gnbif Singh Univeusity, Jind
: Student’s Union and iwo Sccretaries to be elected from
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(3

{viti)

(ix}

(x)

amongst themselves by Student’s Union in colleges for
the period from the date of election till 315t May of the
academic year;

fifteen represenaiives (ten from amongst eminent
academicians and five represendatives from industry,
commerce, medicias, cnoinecring etc.) to be nominated
by the Chancelior, for a termn of three years;

cne of the principzais of coliegcs‘ maintained by the
University, by rotation for a term of thyee years;

wo persons clected from amongst themselves by the

represenuatives ~f the managemenis of non- Government

colleges. The representatives of the managements shall

(1

@

3

(4

&)

‘Chancellor.

be from zmongsi the members of the concerned
menagcaments. -

The Registrar shail be the Maomber-Secretary of he
Court: ' _

Provided. that no  =zalaried  servant of  the
University, including its ailied institutions, shail be
sligitle for election or nomination upder any of the
preceding sub-ciauses cxeept sub- clauses () w0 (vi)
and (ix) zud that if any person ciecied ¢r and nominated
under any of thc preceding sub-clavses excep! sub-
clauses {ii) to {vi) and {ix} is subseguenty appointed to
any szlaried post in the Usiversity o its alijed
institutions, he shall cease tc be a member of the Court:
v - Provided further that 6o person shall  be
ciigible for nominaticn or election to tite Court except
:mder ;sub-clause (vii} unicss he has Aaftained the age of

25 years.

Save as oth* rwise exprossly provided. the members of
the Court, cther than ex-officio members, shall hold
office {or a i2rm of two years.

At al! mectings of the Court, two-fifths of the members

shall form a quorum.. ., .

If the requited number of members for purposes of
gquorum is not present within half-an-hour after ihe
appointed time of the meeting, the meeting shall not be
held and the Registrar shall make a record of that fact.

The method. of clection shall be by simple majority
voting by ballot and the elections shail be conducied
in accordance with the rules framed by the Vice-



HARYANA GOVT. GAZ. (EXTRA.), JULY 11, 2014 2277

(ASAR. 20, 1936 SAKA)

e (1)
2)

by the Chancelior, the Vice-Chancellor or on a writien rt:r:;uest by one-third of

its members.

The Court ‘shatt mcet at least once a year.

A special meeting of the Couri may be convzned at any time,

11. The Executive Ccundil shall consist of the ‘foliowing persons,

namely:-

Ex-officio members-

17

(1) the Vice-Chanceilor;
{ii) the Secreiary to Goverament, Harvana, Finance
opartment, ov a nomince 4of below the rank of the
Durector/laint Secretary;

(i) the Secretary to Governmeni, Haryana, Educaticn
Department or a nomnce noi below the rank of the
1)1recrommn' Secretary:

{iv) (hc Secretary to Government, Haryana, Technizcal
Education Depariment or 2 sominee not below the runic
of Directar/ioint Director.

Other membeis— - .

(2) Five Duans of the Faculties one from sach of the

. . *
following categorics:
(i) Deaa, Facuity of Physical Scicnces and Dean
Faculty of Life Sciences, by rotation;
(i) Dean, Faculty of Commcree and Management and
Socisl Scicnees by rotation;

[ Sl

(iii} Dean, Facully of Humanities and Taw by rotation;

(iv} Deon, Facunlty ;')f Indic Studizss and Education, by
rotation;-. . - .

{v} Dean, Fzcuities of Engincering and Technoiogy;

(b} Dean Academic Affairs; ‘

(€) two principals{other than the Deaas of the Faculties) of
colleges, out of whom one shail be from a women’s
tollzge. by rotation, on the basis of seniority of age;

{d) onc teacher {ciher than & principal) of a college 10 be
ciected by the members of the Court from amongst
themselves;

. EREA ” . . .
(), ome out of the professors of the University Teaching

Departments other thar: Deaas under sub-clause (a), by
rotation for one year, on the basis of seniority;

Mcetings of
Court.

Exgcutive
Council and s
constituiion.
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Adey

(h two teachers of the,University Teaching Departments
other than professor to be elected from amongst
themselves out of whom at Isast one shall be associate
professor; '

(g} four persons as the Chancellor’s nomines from amongst
distinguished Educationists of national or international
emincnce or distinguished serving/retired civil servaats,

{) The Registrar shall be ex-officio Secretary of the
Executive Council.

{ii} two-fifths of the members shall form & quoram:

{iti) save as otberwiss cxpressly provided, the members of
ihe Executive Council, other than Ex-officio membars,
shall hold office for a term of two ycars;

{iv) any member who cease 1o hold the qualifications by
viriue of which be was elceiod or nomningicd as membst
(o the Execcutive Council shall cesse io be a membsr
thereof,

12, Any decisian of the Executive Council in the miatters involving

additional fipancial iiability and those iclating to the anneal budger of
the University shall hold geod cnly if at least one represenmative of the
Governmen: s present at the firoz of aking such decision 2nd has consented

to that decision.

13. The Executive Councii shall exercise the following powers,
P

nameiy:—.-

(a)

®)

',
to hold, control and administer the revenue, property and

funds of the University;
to create teaching and academic posts, to determine the
numbger and emcluments of such posts and to define the
duties and coaditions of service of professors, associate
professor, assistant professor and other academic staff and
Principals of colleges and  instiiwtions maintained by the
University: ~

Provided that in the matters of creation of new post
involving additional finzncial liability shall hold good if the
representative of the Government as given below:—
Finauce Secretary or in his absence, his representative;

CR

Education Secretary or in his absence, his representative, is
present at the time of taking such decision and has conscrited
to that decision: . .
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{c)

@

(=)

M

(8

()

©

Y
(m)

(n}

Provided further that in case the Government
representative from the Finance/tligher Education Department
is noi present in two consecutive mectings even after the
proper notice, then the Executive Councit may tpprove the

proposa! regarding creation of posts:

+ Provided further that in respect of the numbers,
qualifications and the emoluments of teachers and academic
staff, the Executive Council shall take action after
considcration of the recommendations of the Academic
Council and the Finance Committee.

10 appoint professors, asscciate professor, assistant professor.
other academic staff and principals of celleges and institations
mainiained by the University, on the recommendations of the
Selection Committees constituted for the purpose and fo fill
in temporary vacancies therein;

to create administrative, ministerial and other posts and =
make appointmeats thereto, in the manner preseribed by the
Statutes,

to manage and regulate the finances, accgunts, investments,
praperiy, business and all other administrative affairs of the
University and for that purpose to appoint siich agents, as it
may think fit; : .,

to invest any mongy belonging to the University including
any unapplied income in such stocks, funds, shares or
securitics as it shail, from time to time, think fit or in the'
purchase cf immovable property in India with the like powers
of varying such invesiments {rom fime to time;

to teansfer o1 accept transfer of any movable and immovable
property co cehalf of the University;

to provide Duildings. premiscs, fumniiure and spparatus and
other means needed, for carryinig on the work of the University;
ta select a common seal for the University:

to delegate any of its powers to the Vice-Chancellor, the
Registrar or such other employee or autharity of the University
or tc a committee appoinfed by it, as # may deem fit;

10 enter into, vary, carry oyut_ or cancel contracts on behalf of
the University;

tc make, amernd or repeal the Staiuics;

to make decisious regarding maintenance of discipline among
students; and

to exercise all powers of the University not otherwise provided
for by the Act, the Statutes, or the Ordinanccs.
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14. The Academic Council -shall consist of the following persoans,
namely:- e

L

Ex-officio memhbers—
(i) the Vice-Chancellor;
{ii) the Director General Higher Education, Haryana or the

““Joint Director {Collegss), Haryana or any nominee of

the Higher Education Commissioner not below thc Tank
of Deputy Director C.cl!a,ges

(3ii} the Regisirar;
(iv) the Deans of Facnlties:
(v} lljxe Dreans of the Students’ Welfare, if any;

(vi) the Dean, Academic A."irs;

{vii) the Dean of Colieges:;

(viii) the Chairpersons of the Departmcms;

(ix) ihe Chief Warden of University Hostels;

(x) the Proctor;

- (xi} the Coniroller of Exzminations, if any;

{xii) librarian of the University Library;

: {xiii) one principal outof the principals of collepes maintained
“ny the University, by rotaiien, provided that he is not

a member of the Executive Council;

(xiv} professor(s) emeriius appointed by-thc University/

emeritus fellow appointed by the University Grants
Commission (but without havmg right to vote or seek
election).

Other members—

®
{ii)
(i)

(v}

one professor appoinied by the University from each
Department, by rotation, on the basis of séniority;

one University reader from each faculty, by rotation. on
the basis of seniority;

one University lecturer from each faculty, by rotation,
on the basis of scmonty, :

one principal and three tcachﬂrs to be elected from
amongst themselves by the principals and teachers
respectively, holding their posts in substantive capacity
in the colleges included in each of the constitucncies
mentioned below:— o
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15.
namely:—

(D

v)

(vi)

(viit

(a) Govermment ecnlleges, other than the colleges of
Education;

{(b) Colleges of Lducation:

(¢} Non-Government colleges, other than the colleges
of Education, in each of the four zoncs to be
demarcated by the Vice-Chancellor:

Provided that not . more than one teacher
elected under this clause shall belorg 10 any cne
coliege;

five educationists of nattonal or international eminenve

to be nominaled by the Vice-Chancellor, from vutside

the University:
Provided that pot more thar one of them shall be
from the same field; ‘

three person elscted by the Ceurt from amoangst its v

meinbers;

president, Chaudbary Ranbir Singn University, Jiad

Students’ Union zad two presidenis to be elected from

amohgst themselves by the presidents of she Students’

Usions in the colleges for the period from ihe date of

election tili 3ist May of ihe academic year: ]
Provided that the inembers comiag under ihis sGb-

clause. shail not purticipate in' the meeting at the thne.

the Academic Counci! vonsiders the sppointmant of

©oexamnitners.

1t}

{ii)

{111}

(iv)

The Registrar shall be the Momber Secretary of
Academic Councif;

two-fifths of the members shall form  quorem;

save as otherwise expressly provided, the members of
the Academic Council. other than ex-officio members,
shall hold office for a term of rwo vears:

the method of election shali be by simple majority
voting by ballot and the elections shali be conducted
in accordance with the rules framed by the Vice-
Chancellor. ’

The Academic Council shall excrcise the following powers,

(a)

o exercise general supervision over the academic
policies of the University and to give directicus
regarding methods of instructions, evaluation of rescarch
of improvements in academic standarde;

Powers uf
Academic
Councii.
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famely-— -

()

fcr.

’

(e}

to consxdcr matiers of general academic interest either
on its own initiatives or on reference by the Chancellor,
the Vice- Chancellor, the Executive Council or a Faculty
and to take appropriate action thereoc;

to recommend -to the Executive Council, the creation
and -abolitica of twaching posts;

‘o prcscrlbc byl‘abl and courses of study for various
: cxammr.nnns on the recommendations of the faculties;

o trame such regulations consistent with the Statates
and Ordinances segarding the academic functions of the
University, discipline, residence. admissions, awards of
fellowships, studentships, scholarships, imedals und
prizes, fee concessions. corporate life and atiendance;

"t and

D

57

to exercise such other powerc and perform such other

duties, as may be conferred or assigsed to Academic

Councii by the AJ. the Statuios, or the Ordinaaces.

(2) All decisions of the e\caqcmlf‘ Council conceming syllabi,
courses of siudies sud the condecting of examinations so far as bey are not

]

provided ior by the Statutes and Ordinances shall be final.

‘(i) The Finance Lomrmhec ohall consist of the following persons,

1" Ex-officio membears—

()
()

c}

ihe Vige-Chancellor (Chairpersnn);

the Secretary to Goveriimenti, Haryana, Finance
Department, or 2 nominoe net below the rank of Director/
Joint Secratary;

the Secretary to Government, Haryara, Education
Department or a nominee not below the rank of Director/
Joint Seciztary;

the Scculary to onvcrnment Haryara, Technical
Education Department or a nominee not below the raak
of the Dll’CCTO" / Jo-m Secre ary;

. Other :)ember:,—-

(a)

®

. Chanceilor;

one oytside member having cupertise in fimance to be
rominated by the Chancetlor on the recommendation of
the Vice- Ch;mcclicr

twg Deans o* IaCLlnes to be nominated by thie Vice-
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() The Registrar shali be the Momber-Secreiary of the Committoe.

{3) Nocminated member of the Finance Committee shall hoid
office for a term of two vears. ‘

(4) 'Three members, out of whom at least one member shal! be a
Government ncminee. shall forn the guor:m.

17. (1) The Finance Commijitee sheail ¢xamine the accounts and
seruiinize the proposals for expenditure and shall submit the annual budgat to
the Execuiive Council for approval. No expenditure in the budget shall be
incurred by the University without the pricr appreval of the Finance Committee
which shall fiz limits ior the total recurring and non-recurring expenditure for

the year based on the resourves and the iscome of the University. No expendinare

 shail be incurred by the University ir excess of the imits so fixed.

2; It shall examine and recominend to the Bxecutive {lonaci
the cremion of teaching and other posis.
(3' The unnnal accounts and the official astimates of the
University shall be laie before the Finance Committee for its consideration and
comments thercon and thereaitsr submitted to the Executive Councii for
approval, .
'8. There shall be the foilowing Vacuities—
(1) Facuity of Huwmanitics;
(2) Facully of Secidb Scicaces;
{33 Faculiy of Life Sciences;
(%) Faculty of Education;
{3} Faculty of Commeice and Management;
(8} Facully of Inforimation Technology,
{7)  Such other facuitics, as the Executive Council may prescribe
on the recommendation of the Academic Council by Stattes.
19. (i) Each Faculty shall consist of—
(i} Tican of Facuity (Chairperson);
(i) Chairperson of the Departinents included in that Facuity:
iii)  ore professor from each Depariment on the basis of
seniority by rotation;

{iv) ome associats professor and one assistant professor
appointed or recognized by the University in ths
Depdrtments inciuded in the Facuity by rotation
according to seniority;

Furction: and
powers of
Fiaance
Commirtec.

Faculties of
Tiniversity.

Constitution  ~7
Faculties.
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(v Two principals of Colleges/Institutes admitted to the
privilegés of the University on the basis of seniority by
. rotation. v .,
(2)  Members nominated shall hold office for two y::ﬁrs‘:

Provided that the Executive Council, at the request of the Academic
Council, may increase the number of members of a Faculty.

{3) Branch-in-charge of the academic branch not below th\, rank
of Assistant Registrar may act as Secretary of the Facuities.

(4} Two-fifths of the members in each Facuity shail form the
quaram.

20. (i) There shail be a Dean of each Faculty who shall be sppointed
by the Vice-Chancellor. The Dean shall be appointed in rotation on the basis
of sepiority amongst the professors in various dapariments compyrising the
Faculty: ,
Pfrovided that a professor zppointed as Dean, shall get his next
turn after all the professorz in the  Faculty, have been appointed as Dean i
order of their scniority:

Frovided further that in case there is no professor in the Fac--liy :
shaii be appointed from amongst the associate p*"'ssmr n the
depurtments,

{2) Suiteble remuneration shall be attached to the office of the
Dean who shall bold office Tor 2 t2rm of three years.

53
3
(¥]
m
n."

{3) . The Dcan shail convene meetings of the Faculty and shait
creside over them.

{4) The Dean shall be responsible fur the eo-ordination of teaching
therein and the exceution of the desision of the Faculty,

(3) The Dean shall have the right to be present and to take part

. in discussion ai any meeting of committee of the Faculty.

2i.  Sulject io the control of the Academic Council, the powers of the

fazulty shall be—- '

(a) to co-ordinate tcaching and research work of the University
in the d=partments assigned to the Faculty;

{h) t¢ recommend to the Academic Council, the courses of
studies aud syllabi for the different examinations after
necessary reports from the Boards of Studies;

{c}) to receive reporls from the Jdepartment for the creation and
aholition of posts and to forward them o the Academic
Council with such recommendations. as it may consider
reasonable: :
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(d) to discuss ard suggest to' the Academic Council schemes for
the advancement of standards of teaching and examination;

and

{e) to deal with any matter that may be referred to it by the
Academic Council or the Vice-Chancellor or the Dean of the
Facuity.

22, (1) Each teaching department shail have a Chairperson who shall
be appointed by the Vice-Chancellor for a period of thiee vears by rotation:

Provided that—

{a) if a deparimeni has two or morse professors, the
Chairpersonship shall rotate by seuiority oaly antongst
the nprofessors:

Provided that 3 profescor appointed as Chairpesson
shall get his next turg after all the profesyors in the
Departments have beer appointed as Chairperson in
order of their seniority;

g

if a department has only onc preofessor, the
Chairpersonship shali rotate betwesn the professor and
‘the senior most reader; '

(¢} if a department has wo professor, the Chairpersonship
shall rotate beiween the Iwo senior most associate
professors; '

{d) the Vice-Chancellor, it he considers it necessary for any
admirnisirarive reason, may deviate from the principle of
semtiority, in which case he shall report the matter to the
Execuilve Council at”its next mecting.

{2) In the case of depantment where no teacher is eiigible for
eppointment as Chairperson of such departiaent, where instructioe is imparied
only upto the under-graduate fevei 1 the colleges, the Dean of the concerncd

Faculty shall be the Chairperson. ‘

L. ] N R *

(3) In case a senior person is on long leave the next eligible

person shall be appointed as Chairperson of the department and he shall

continie as‘sich till the completion of his ierm, even if the, senior person

returns from feave during that period. However, the senicr parson shall be

eligible for appointment as Chairperson after the expiry of the term of the
present incumbent,

(4) In casc the Chaiperson of the’ Depanment, by reasons of
illness, ahsence or any otifer cause, is unable to perform the duties of his offics,
the dutics of the office shail be perforimed by the next eligible perscn, uniess,
the Vice-Chancallor arders otherwise.

Chairpersons of
Departments.



Appointmenis.

Selection
Committees.

2286 HARYANA GOVT. GAZ. (EXTRA.), JULY 11, 2014
(ASAR. 20, 1936 SAKA) '

(5) In casc a person refuses to accept the offer of appointment as
Chairperson or zesigns on his own, he shall not be ehg:ble for appointment as
Chairperson of the Department tiil his turn comes agam after the completion
of the rotation circle amongst the eligihic teachers. -

6) I the Vice-Chancellor deems it necessary, he may appoint
the next cligible person as Chairpsrson irrespective of the fact thai the term of
the present Chairperson has not yet expired, iz which case he shall report the
matter to the Executive Courncil at its next meeting,

23 (1) All appointments io teaching posts shall be made by the
Executive Counci! on the rccommendations of the Selection Committec.

(2)  Appoiniments to Ciass-A posts (ncn-teaching/ technical) shall
be mude by the Exccutive Council, on the recommendation of the Establishment/
Selection (ommittes, .

{3) () Appointreenis to posi of Class-B shaill be made by the
Vice-Chancellor after complyiug with the due procedure
laid down in the rules or orders.

(if} Appointmeats on Jaily wages in respest of ciass C and
D emplovzes shali be made by the Registrer after
complying with the due procedure laid down in the
mles or crdera.

(4} Notwiihstuinding anything conisined in clauses (1}, (2) and

{3) abova. the Vice-Chanceilor tuay, where ho considers necessary; make an
adhoc or temporary appointment for a period 6ot exceeding six moning, if it
is not pessible or desirable to make regular appointment. Where the appointing
anthority is the Fxecutive Council, the decision taken by the Vice-Chancelior
shali be reported to the Dxecunive Council in its nexi meeting,

24. {1} A Selection Committes for any appoiniment of Professor/
assceiate protescorfassistant professor shall consist of -

) (i} the Vice-Chancelior;
.o (i) the Dean of the Faculty;

(ii) the Chairperson of the D:,partment concemcd if he is
Profcssor.

(iv) the <en.or-mosf mecssur in the Departrpent cxcrpt where
‘otherwise decided by the Vice-Chancelior; o

Tom,

(v) three persons, not connected with the Univérsity, ‘
nominated by the Vice-Chancellor from a panei of names
drawn up by the Academic Council on the basis of their
special knowledge of, or interest in the subject with
which the Professor shall be concerned: |

R

- T

a
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' Provided that the Vice-Chancellor may add more -

names to the panel in special circumstances and report
these to the Academic Council at its next meeting.

(vi) an academician, who is nominee of the Chancellor.

(2) The panel of names drawn up by the Academic Council and
the additions, if any, made thereto by the Vice- Chancellor, as provided in the
Statutes, shall be subject to approval of the Chancellor:

Provided that in case one of the experts fails to turn up at Selection
Committee, after accepting the invitation to attend the same, the proceeding
of the meeting shall not be invalidated:

Provided further that the proceedings of the meeting of a Selection
Committee shall not be invalidated in case any of the ex-officio members of
the Selection Commitiee fails to attend the meeting.

(3) The Vice-Chancellor shall preside over at the meeting of a

Sclection Committee and the Registrar shall act as its Secretary. The meeting
of a Selection Committee shall be convened by, or under the directions of the
" Vice-Chancellor, 8 ’ '

(4) The Selection Committee shall consider and submit to the
Executive Councii the recommendations as to the appointment referred to it.
If the Executive Counecil is unable to accept the recommiendations made
by the Committee, it shall record its reasons and submit the case to the
Chancellor for final orders.

23. The constitution of the Establishment Committee shall be
determined by the Ordinance,

26. (1) The Academic Planning Board shall consist of—
{a) the Vice-Chancellor;

(b) Not more than seven persons of high standing in education
who shall be appointed by the Chancellor on the
recommendations of the Vice-Chancellor for a term of two
years; ‘

{c) The Registrar shall be the Secretary to the Board.

‘(2) The recommendations of the ‘Board shall be implemented
after they are approved by appropriate authorities of the University.

(3} It shall advise on the planning and d'cvelopmcnt of the University
particularly in respect of the standards of educations and research in the
University, ' -

Establishm -
Committee

Constitution

and function
of Academic
and Planning
Board.
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27, Convocation of the University for conferring of degrees and for
ather purposes shall be held in such manner, as may be laid down by the
Executive Council, from time to time, by means of an Ordinance:

Provided that every proposal to confer an honorary degree shali be
a subject to the confirmation of the Chancellor.

28. There shall be University Teaching Departments duly created by
the Academic Council on the recommendation of the Vice- Chancellor in the
various Faculties of the University.

29, _The Departments of Studies shall be assigned to various Faculties

by the Academic Council on the recommendation of the Vice-Chancellor.
1
RS B

30. (1) Every Departmcnt mcludcd in Faculty, shail have two Boards
of studies, one for under-graduate Studies and the other Board of Studies for
Post-Graduate Studies and Research.
(2) The Board of under-graduate studies shall consist of—

(i) Chairperson of the Department;

(ii) one professor appointed or recognized by the University
in the Department, to be nominated by the Vice-
Chancellor, by rotation, according to seniotity;

(iii} one associate professor and oné assistant proféssor
appointed or recognized by the University in the
Department, to be nominated by the Vice-Chancellor,
by rotation, according to seniority:

Provided that no such teacher shall be nommated
for two consecutive terms:

Provided further that & teacher who has been
nominated as a member of the faculty shall not be
nominated under this sub-clause;

{iv) six teachers (including principals) of Una'er- Graduate
Courses from the colleges in the subject concerned, to
be nominated by the Vice-Chancellor, by rotation,
according to seniority, to be determined by the length
of under-graduate teaching experience ensuring that there
is not more than one such member from any ane college;

. (v) two outside experis to be nominated by the Vice-
‘ Chancellor on the recommcndauon of the Chalrperson
T of the Department:

Provided that the Executive Council at the request
of the Academic Council may increase the number of
members of a Board of under-graduate studies, under
sub-clause (iv) above.

VN
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(3) The B‘oard of Post-Graduate Stuciics and Research shali consist

of—

@

@
(i)

(iii)

{iv)

the Chairperson of the Department;

all the Professors appointed or recognized by the
University in the Department;

two associate professor and two assistant professor
appointed or recognized by the ‘University in the
Departinent to be nominated by the Vice-Chancellor, by
rotation according to seniority;

two teachers including the Heads of the'Posi- Graduate
Departments in celleges -admitted to the privileges of

_ the University in the subject concerned with at least ten

o)

8y

.years teaching experience, out of which five years shall

be as Post- Graduate Degree Teacher, to-be nominated
by the Vice-Chancellor, by Totation, ‘according to
seniority to be determined by the length of Post -
Graduate Teaching expcrience :

Provided that if the number of colleges having

‘Post Graduate Department is more than six, then one

me. teacher of the subject concerned shall be nominated
but not more than one such member shall be from the
same. college;. ,

two outside cxperts to be nominated by the Vice-
Chanceller, on the recommendation of the Chairman of
the Department :

Provided that the Executive Council at the request
of the Academic Council, may increase the number of
members of a Board of Post-Graduate:Studies under sub-
clause (iv) above. '

The Board of under-graduate studies-Shall recommend
io the Academic Council, through the Faculty concerned,
courses and syllabi of studies and :text books for the
various subjects for under-gratluate courses and the

" Board of post-graduate studies shall. make such

(i)

{iii)

recommendations iin respect.of the.courses for post-
graduate classes and research degrees.

The Boards of Studies shall dlso make recommendations
to the Academic Council, regarding the. appointments
of paper-setters and examiners for the under-graduate or
the post-graduate courses, as the case may be.

The Board of Studies shall deal with any other matter

that may be referred to them by he: Faculty. The
Chairperson of the Department-shailvbe thé Chairperson
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of th:Board-. Mrembcrs. other than ex-officio membeérs,
shall hold office for two years:

Provided that a person whose book or any other
publication is to be the subject of consideration before
the Board, shail not be attached to the Board :

Provided that a person who, in one way or the

. other, is Involved in publication of cheap notes, guides

* or help books shall not be eligible to be a member of
a Board of Studies.

Withdrawal of - 31, A degree, diploma, certificate and other academic distinctions may

d:g"‘c’dipl"m“ be wnhdrawn by the Umversny—-—
cic,

(a) ifthe candldature of the persen conccrncd has been cancelled
or result quashed in accordance with the manner laid down
by the Ordinance; or

r

' (b) if the candidatc has misbchaved at a comvocation of the
University: -

. Provided that the question whether a person has
misbehaved in térms of this Statute shall be finally decided
by the Vice- Chancellor; or

(¢}  when sufficient evidence is laid before the Academic Council
showing that any person on whom a degree or diploma etc.

~ was conferred by the University has been convicted of what
is in their opinion a serious offence, the Academic Council
may recommend to the Executive Council that-such a degree
or diploma be cancelled. -

L]

Withdrawal of 32, Approval, recognition to a teacher may be withdrawn by the
approval, recog-  Unjversity——

nition of

teachers. (a) if the teacher fails to perform-duties in accordance with the

manner laid down by the Ordinances; or

(b} if sufficient evidence is laid before the Executive Council
that the teacher has committed an act which in their opinion
is a serious offence, the Executive Council may withdraw
approval, recognition of the teacher.

Gratuity. ex- 33. The University shall provide for the benefit of its officers, teachers
gratia grant et and other employees, gratulty, ex-gratia grant ctc. on the pattern of the
. Govemmcm _ y .

Fellowships, 34. The number and value of fellowships, scholarships, medals and
scholarships, prizes to be awarded shall be determined by the Executive Council either on
;?:::5 and its own initiative or on thc recommendations of the Academic Council ‘or

Finance Committee.-
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35. (1) Notwithstanding anything contained in these Statutes, a
person, who is 2 member of any authority or body of the University in his
capacity as a member of a particular authority or body or as a holder of
particular appointment, shail hold office so long .only as he continues to be a
member of that particular authority or body or the holder ‘of that particular
appointment, as the case tnay be:

Provided that a-teacher-member of any -authority or body of the
University, who resigns his service or proceeds on leave for six months or more,
shall cease to be a member of the respective body and a substitute shall be
appointed. If the period of his leave is less than six months, his membership
shall be held in abeyance till his return or the expiry of the. period of six
months, whichever is later. No substitute member shall be appotrdted or clected,
where the membership is held in abeyance.

(2} If a teacher is on leave for a period of six ménths or more,
he shall not be eligible for nomination or re-election for that particular vacancy.
He shall, however, be cligible for nomination or election in a vacancy which
may arise after his return from leave.

36. Notwithstanding anything contaired in these Statutes or the
Ordinances, no person, who has been convicted of any offence involving moral
turpitude or has been dismissed for misconduct from a Government or Scmi-
Government institution or from a University or an educational institution of
any kind, shall be eligible to become, or to continue as a member of any
authority of this University or of any committee appointed by the University.

A person under suspension shall not be allowed to sit in any meeting of the.

above authorities or commiitee during the period of his suspension.

37. If a person is debarred by the Academic Council from any work of
the University on account of any kind of malpractice on his part in connection
with a University examination, such a person shall be disqualified to become,
or to continue as a member of any bod;yr or authority of the University so long
as the bar lasts.

38. (1) The officers, teachers and other employees of the University
may exercise, subject to the control of the Vice-Chancellor and the supcrior
officers concerned, such administrative and financial powers, as the Executive
Council may delegate through Ordinances, Rules, Regulations or by resolutions
adopted by it.

(2) The Vice-Chancellor or the Registrar, with the approval of
the Chancellor, may delegate to an officer, teacher.or any other employee of
the University such powers, as he considers necessary which have been vested
in them by the Statutes, Ordinances and Regulations.

39. (1) Chaudhary Ranbir Singh University, Jind Ordinance, 2014
(Haryana Ordinance No, 6 of 2014), is hereby repealed.

(2) Notwithstanding such repeal, anything done or.any action
taken under the said Ordinance shall be deemed to have been.done or taken
under this Act.

Limitation o
term of
membership.

Termination
membership
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Disqualification
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STATEMENT OF OBJECTS AND REASONS

Since there has alrcady'been a well established Post Graduate Regional
Centre functioning at Jind with all‘the requitement of adequate land, building,
staff and sufficient number of Post-Graduate courses and on persistent and vocal
demand from local public of Jind and nearby areas, it was decided to upgrade the
Post Graduate Regional Centre, Jind as Chaudhary Ranbir Singh University, Jind.

In order to enable the University to facilitate the start of its academic
operations from the current academic session, an ordinance was promulgatcd to
establish and incorporate Chaudhary Ranbir Singh University, Jind. Now the
Ordinance is required to be converted into a Biil.

Hence this Bill. .
GEETA BHUKKAL,
Education Minister, Haryana.
1} .
Chandigarh : o o ' SUMITKUMAR,

The 11th July, 2014, Secretary.
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